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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 34/2025
IN
ORIGINAL APPLICATION NO. 1175/2024

INTHE MATTER Ol

Vikas Tiwari ... Applicant
Vs
Delhi Pollution Control Committee & Ors. ... Respondents
INDEX
~ Si.No. | Particulars | Page No. |
1. Reply on behalf of Respondent No. 4- Irrigation & | 02-04 |
' Flood Control Departiment, Govt. of NCT of Delhi |
2. Affidavit 05

' Annexure-A: Copy of the letter dated 27.08.2025| 06-21
" alongwith the report of the Junior Engineer

L)

" Annexure-B (Colly): Copies of the Photographs of | 16-21
sign boards and violations by Transit Mixture

(RESPONDENENo. 4)

T e

THROUGH S B
|
NEW DELHI (JYO'I‘MNDIRL\TR\)
DATED:20.11.2025 Advocate for the GNCT of Delhi

Ph: 9811136141
jmalawoltices@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DIELHI
EXECUTION APPLICATION NO. 34/2025
IN
ORIGINAL APPLICATION NO. 1175/2024

IN THE MATTER OI:
Vikas Tiwari ... Applicant
Vs

Delhi Pollution Control Committee & Ors. ... Respondents

REPLY ON BEHALF OF RESPONDENT NO. 4- IRRIGATION &
FLOOD CONTROL DEPARTMENT, GOVT. OF NCT OF DELHI

MOST RESPECFULLY SHOWETH:-

1. That the Applicant had initially filed O.A. No. 1175 of 2024 with respect
to his grievance regarding the purported violations by the Ready Mix
Cement (RMC) plants, and unauthorized movement of heavy vehicles
and Trucks on the restricted Pushta Road and the alleged air and noise
pollution in violation of the Air (Prevention and Control of Pollution)
Act, 1981 and the Noise Pollution (Regulation and Control) Rules, 2000.
This Hon’ble Tribunal was pleased to dispose of the said application by

passing the following directions:

“5, [Having regard to the aforesaid and also considering the nature of the
allegation which has been made in the original application, we are of the
view that at the first instance, Delhi Pollution Control Commnittee
(DPCC) is required to look into the matter, ascertain the correct factual
position at the ground level and take appropriate remedial action. Hence,

we permit the applicant to [ile a comprehensive complaint along with all

@ Scanned with OKEN Scanner



iy

122 &)

the supporting material to the Member Secretary, DPCC who on receipt
of the same will take appropriate action, keeping in view of the
observations made above and by following the Principles of Natural
Justice. 1 the allepation of the applicant is found to be correct, necessary

remedial and punitive action will be taken within three months from the

date of receipt of the complaint by Member Seeretary, DPCC,”

Fhereatier. the present Execution Application has been filed by the
Applicant complaining ot inaction by the DPCC and other authoritics and
non comphiance ot the atore-said directions.

That the said streteh of Pushta Road falls under the jurisdiction of
Irmgation and Flood Control Departiment. Pursuant to the notice issucd by
this Hon'ble Tribunal vide order dated 27.05.2025, a Junior Engineer
irom the department of the Answering Respondent visited and inspected
the site in question on 23.08.2025. The owners of the RMC plants
operating at the said site informed that all the said Plants had consent 1o

operate from DPCC.

It is respectfully submitted that these RMC Plants deploy heavy vehicles,
transit mixture (T.M.) and trucks to the plant via L.M. Bund Sonia Vihar
Pusta road, despite warning boards by the answering Respondent at
several spots on the said stretch banning plying of heavy vehicles on the
said road. Copies of the Photographs ol sign boards and also of the

violations cited is annexed hereto and marked as Annexure-B (Colly).

Thereafter, the Answering Respondent wrote a letter dated 27.08.2023 to
the concerned SOM with @ copy 1o District Magistrate, North-East and
DCP, North-Last, attaching therewith the report ol the Junior Engineer,

asking them to take necessary action against the RMC Plant Owners.
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Copy of the said lel(er dated 27.08.2025 alongwith the report of the

Junior Engineer is annexed hercto and marked as Annexure-A.,

It is humbly submitted that the Answering Respondent has the highest
respect and regard for the orders and majesty of this Hon’ble Tribunal.

The present reply is being filed for the kind consideration of this Hon’ble

(SOM NATH KASHYAP)

Executive Engineer,
CD-1V, I&FC Department,
Govt. 6ENCT6f Delhi

=\ & Flowd Contror Do
Gove of Dathy Ceth

Tribunal and may Kindly be taken on record.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
/ PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 34/2025
IN
ORIGINAL APPLICATION NO. 1175/2024

IN THE MATTER OF:
Vikas Tiwari

... Applicant
Vs

Delhi Pollution Control Committce & Ors. ... Respondents

AFFIDAVIT

I. Somnath Kashyap, S/o Late. Sh. Ram Ganesh aged 45 Years, working as Executive Engineer,

L.M. Bund Office Complex, Shastri Nagar, New Delhi-110031, do hereby solemnly affirm and
state as under:

I. 1 am the Authorized signatory on behalf of IRRIGATION & FLOOD CONTROL
DEPARTMENT. GNCTD in the present matter and I am conversant with the facts and the
circumstances of the case. As such, [ am competent and authorized to file the present affidavit.

19

That I have gone through the contents of the Reply on behalf of Respondent No. 4, I&FC Deptt.,
Govt. of NCT of Delhi, which has been understood by me and state that the contents of the said
are true and correct to best of my knowledge.

VERIFICATION : | SriDhweoR

v ool Dally, Te™

I, the deponent above named, solemnly affirmed that the contents of this
affidavit are true and correct to my knowledge and no part of it is false and nothing
material has been concealed therefrom.

Verified at Delhi on this (19.11.2025)

b

DEPONENT

LCreutds Rogme»

' Oivil Dnvision -y
W& Plowd Conton Dt

ATTESTED . B

NOTARY PUBLIC, DELHI
9 g NV 205
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OFFICE OF THE EXECUTIVE EER: CIVIL DIVISION-IV ' O
e IRRIGATION AND FLOOD CONTHAL -+ GOVT. OF NCT OF DELHI, a &
| v ASTR

L. M. BUND OFFICE COMPLEX, NAGAR, DELHI -110031 IfRER
oo & Ph.-011-21210859 Email : ifccdiv@gmail.com 2 RlﬁHﬂ‘% o
INFORMATI
No. EE/CD-IVIDB/@T_-WRFE@MT' - T “Dated
To '

The S.D.M, (N011I1~East),
K-Block, First Floor,

OC Office Complex,
Nand Nagari,
Delhi-110093.

Subject: Regyarding court case with E.A. No. 34/2025 in O.A. No. 1175/2024, before the
Hon'ble the National Green Tribunal (NGT) Court,

Ref.:- Site inspection report dated 23.08.2025.

S

\With reference to subject cited as above, |
with EA No. 34/2025 in O.A. No. 1175/2024 is
the National Green Tribunal (NGT) Court.

tis to bring to your kind notice that a court case
presently under consideration before the Hon'ble

In Ih? aforisaid case, the petitioner has raised the issue of continued plying of heavy
te, particular Transit Mixtures (T.M.) being operated by RMC plants in Sabhapur Extension.
Sbile the warning boards installed at Soniya Vihar Pusta road clearly indicating that no heavy

c
o

hicles zre allowed to enter on the pushta road, it is been observed that Transit Mixture are still

INg the pushta road for delivering the concrete to various locations.

hi

[— L o
a @

v
(1}
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C
w

A repont (copy enclosed) is also prepared with photographs of transit mixture passing
tnrough the pushta road. This report also highlights that there are 5 RMC Plants i.e. Vinod Kumar

Plant). ENPEECON, Kamdhenu Cement (G), ND Con Constructions and Shri Ram being
coeraied at village Sabhapur, Delhi-110094. The consent order issued by D.P.C.C. of all the said
LIM.C Plants are also enclosed with the report.

A
O

In view of the above, you are requested to kindly take necessary action against the above

said RMC Plants owners immediately and ensure no heavy vehicles are allowed to ply on the
Soniz Vihar Pushia Road.

Yours' faithfully,

- . : P
Encl.: As above. /
(S.N. KASHYAP)
EXECUTIVE ENGINEER, CD-IV R

No. EE/CD-IVIDBINGT-COURT CASE/2025-26/ 20857 Dated: QQ“&’ 8 ’-4’5
Copy forwarded for kind information please to :-

i.” The D.M. (North-East), Ofo the D.C. office complex, Nand Nagari, Opp. Gagan Cinema, Delhi-110093.

ii.  The Chief Engineer, Zone-ll, I&FCD, L.M. Bund Officer Complex, Shastri Nagar, Delhi-110031.

iii. ~ The Superintending Engineer, FC-I, I&FCD, L.M. Bund Officer Complex, Shastri Nagar, Delhi-110031.

iv.  The DCP, North-East District, New Seelampur, Shahdara, Delhi, 110053

\” Assistant Engineer-|, CD-IV,
EXECUTlVé ENGINEER, CD-IV

3] Iprvision-N
w8 Plood Conmu (o

v of Delhl Deik
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j f HC:FFICE OF THE ASSISTANT ENGINEER-I : CIVIL DIVISION-IV bse kol
| REGATION AND FLOOD CONTROL DEPTT., GOVT. OF NCT OF DELH, ?
NN M. BUND OFFICE COMPLEX, SHASTRI NAGAR, DELHI -110031 7 I ORtation
i Ph.-011-21210859 Email Ifcediv@gmall.com T '“
No. AE-1/CD-IV/COURT CASE/2025-26/ [{ ] " pate- ﬁl‘ e
5 412 >
T0
The Executive Engincer,
Civil Division-1V,
L.M. Bund Office Complex,
Shastri Nagar Delhi- 110031
Subject:-

126 @

Regarding court case with E.A, No. 34/2025 in O.A. No. 1175/2024, before the
Hon’ble the National Green Tribunal (NGT) Court.

Ref.:- Site inspection report dated 23.08.2025.

Please refer to site inspection report dated 23.08.2025 as mentioned above . In this
regard, it is submitted that a court case with no. O.A. 1175/2024 before Hon'ble N.G.T. Court
received in division office on dated 29.07.2025 wherein IFCD is a respondent No. 04. In the
above said court case, petitioner is claiming that some RMC Plants are operating in Sabhapur
Extension and these RMC Plants continuously violating the restrictions of unauthorize
movement of heavy vehicles specifically, transit mixtures for delivering of concrete via pushta
rozd.

As per the directions, concerned Junior Engineer inspected the said location and
submitied report on dated 23.08.2025 to the undersigned. The site inspection report alongwith

the relevant court order is enclosed herewith for your kind pursual and further necessary
action please.

Yours faithfully,

:'\
S "T/\\
, \ = \
Encl:- As above

\
(PIYUSH GOYLA)
ASSISTANT é‘NGINEER -1
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Dated:- 93 . ¢9- 2025
To

The Assistant Engineer-|.
Cwil Dwvision-IV,

L M. Bund office Complex,
Shastn Nagar Delhi- 1 10031,

Subject:- Submission of site inspection/ visit report at RMC Plant,in Sabhapur Extension,

NIl 2

It is reported that a court case with no. O.A. 1175/2024 before Hon'ble N.G.T.
Court received in division office on dated 29.07.2025 wherein IFCD is a respondent No.
C4. Brief history of this case is that there is a RMC plant in Sabhapur Extension and
petitioner is claiming that continued violations by the RMC Plants including unauthorized
movement of heavy vehicles and trucks for delivering of concrete.

\

As per the direction of Engineer-in-Charge, | visited / inspect the site mentioned in
N case and asked to owner of the plant that show any legal permission if they have

any. After inspection of many point of view | reached to the following observations:-

P
J

-t

. Thers zre 5 RM.C. Plant i.e. Vinod Kumar (RMC Piant), ENPEECON, Kamdhenu
Cement (G). ND Con Constructions and Shri Ram.

[\S]

They zll gave a consent order bearing certificate No. (Enclosed with this letter).

3. In this case our role is such that these RMC Plant takes its heavy vehicles, transit
mixture (T.M.) and trucks to the plant via our L.M. Bund Sonia Vihar Pusta road.
(photographs attached).

NEN

IFCD already installed warning board at various places on Pusta road instructing bank of
neavy vehicles physically on bund road.(photographs attached)

This is for your kind information please.

Yours faithfully

| )
V8, q) 0B 308

(DEEPANKAR)
Junior Engineer, CD-IV

& Scanned with OKEN Scanner



128 (%)

DELHI POLLUTION CONTROL COMMITTEE

(Government of N.C.T. of Dellil
dth & ¢ T e "
1 & 5th Floor, 1SHT Building Kashmere Gate, Delhi 110006 4

(Visit us a hllps://\vww.alpccucmm.mnlc.ln)
CONSENT ORDER

Certificate No. :G-21374

SERERIheROn : VINOD KUMAR(RMC PLANT)

Address : KH NO. 434, VILLAGE
SABIAPUR,DELHI-94, Ready Mix
Concrete Plant, Dclhi - 110094

Consent Order No : DPCC/CMC/2021/7008002

Date of issue : 30/12/2021

Ready Mix Concrete Plants (without trade
cffluent discharge)

READY MIX CONCRETE PLANT

Product/Activity

Manufacturing Activities
Category Name : [GREEN]

Prouct Capacity 40 Metric Tonnes/Day

This Renewal of Consent to Operate is hereby granted under section 21 of the Air (Prevention & Conirol of
Pollution) Act, 1981 and under section 25/26 of thie Water (Prevention & Contrel of Pollution) Act, 1974
under GREEN Category This is being issned with reference to your application id 7608002 valid from
30/12/2021 te 29/12/2031.

All terms and conditions stipulated in earlier granted consent to operate shall remain same..

This is system generated and does nol require any authentication/ signanre.

Sreem
/‘N‘%u

bt Ly RRTPRVAY

“
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DELHI POLTUTION CONTROI, CONMMIED TR

1y
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CONSENT ORDIE N
Cortitbivate Nty e
N of the unut SO CONSTRECTIONS
Lddress il N0 AXT N A
SALIAPUR.DETI 94 Posin,
Fvd toval Ui Dreldlh RN
Camvent Ordar Nao TR (A [ AR VT
Bare ul i : R U R
Y orreduct \etinin g ey N Comerete Pl e cvorioans o

laent discharee)

REEADY CONCRETE MEN G0
IRADE EFFLUENT

Maoufacturing Actvitics

¢ ategony \ame ' ; |GREFN]
Ureaci Capaciny . M) { ubic Meters Day
e rooowal o osend o Operate s hereby granted under section 21 al'the A (Prevention & € anire o

s

Unand under sectien 23260 of the Water (Prevention & Control of Pollution) Ack. v -
v This is being issned with referenee te your appléication id 7277379 valid Irae:

2

~der GREEN (zt
INGT26022 10 27/01/2032.
s

—

il terios 2nd conditions siipulated in carlier granted consent to operate shall remain same..

P v ud does uot require any aatheaucanons sicnatire.
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DEL TION ©
ELHI I‘()I,I,U FION CONTROL COMMITTEF
" . (Government of NCJT, of Delhi) ‘
V& CSth Floor, ISIT Hotlding Kashmere Gate, Delli 110006

Visteus at hips//www.dpecocmms,nle.dn)
CONSENT ORDER

Cuertiticate Mo, (G2 1486

Nawe of the uail
RAMDIE S CEMEST

\ddress
Kt NO 6162, VILLAGE
SABHAPUI DL HE- 0694, Permitted
Industenad Units, Delin - 110094

Conscat Order No DPCC OO 2022 1055639

1001,2022

Ready Mix Concrete Plants (withou 1sade
efffuent discharge)

READY MIX CONCRETE WITHOUT

Date of baue

Prodoct Activiny

Manufacturing Activitics ;
TRADE FFFLUENT

{GREEN]
; 30 Cubic Meters Day

Prouct Capacin :

aranted under section 71 of the Air {Prevention & Control of
Pollution) Act. 1974

55839 valid from

This Renewzl of Consent to Opesate is hereby
1081 and under section 23 26 of the Water (Prey ention & Control of
issued with reference iv your upplication id 70

Poliutiony AcL
unier GREEN Category. This is being
16 0172022 10 ©9/01/2032.
debdemden bbb i

1l 1erms znd conditions stipulated in earfier pranted copsent 1o operate shall remain same..

This is system gencrated and does no require uny authentication signature.
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Affidavit

AP il -
Ay CUpta

Son of Shri Suresh Ky

= o . lnal GU taRO Ny il"' \ o Js >
210002 @o here by solemnly affirm 4 S epewal Nagar Det

nd declare as under. |

Lo1hat |l am the Partner in the firm
tie Company Shy Ram ready
Concreta pl

Kamdhenu cement and also Director of
Mix Concrete Pvt Lid having Ready iz
ant at Khasra no 616/2 village Sabhapur Delhi-110094.

grantad the consent order to
plant at aforesaig address from De|

2. Tnat | have .
Operate the Ready mix concrete
hi Pollution control committee and vide

Certiticate number G-21486 dateq 10/01/2022 and the same is vailed up 1o
U3/01/2032. : |

U

N3t ne consent order issued by the DPCC in the ngme of Kamdhenu

7 03t Ramdhenu cement ang Shri Ram ready mix concrdte both are same

[
0
E:
(98]
_r—i
g]
wh
)
=% o
0]
3
)
=
o
[8]9]
D
3
()
jus}
~tr

(2]

the GST registration for hoth Kamdhenu cement and Shri Ram Ready
iix concrete Pvr Lid having the same address. } e

i r </ .\,
Bl
W‘S; ‘.\Q.L; N
! “‘:\\\) “‘):
Ceponent  \
|
Verification:- '

Verified that the contents of my above affidavit are true and correct

v [/ /\y
&){L(Uf#
A\

Deponent

|
ZECIUTe ;1‘{53""’

rAl Dvisin T
Vlaod Controe 1ed
A

CDhalhyg

(0 the best of my knowledge and belief,

H
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DELH iSs
I POLLUTION CONTROL COMMITTEE @

AR (Government of N.C.T, of Delhi)
th Floor, ISBT Building Kashmere Gate, Delhi 110006

(Visit us at |lll|)5!//\\'\\'\\‘.(||H:C(l£“lllIIIS.IliC.ilI)
CONSENT ORDER

Certificate No. :G-21296

Naine of the unit : ENPEECON
Address : €Il NO. 434,435,436 VILLAGE
SABHAPUR.DELHI-94, Ready Mix

Concrete Plant, Delhi - 110094

DPCC/CMC/2021/697736]
Date of issue 22/12/2021
Product/Activity : Readv Mix Concrete Plants (withoui {racc

elffuent discharge
READY MIX CONCRETE PLANT

[GREEN}
43 CubicM e?érs/ Day

Consent Order No

Manufacturing Activities
Caregory Name

Prouct Capacity

ction 21 of the Air (Prevention & Conurol of
\’ . «N"T .
~Y TS

vention & Control of Polturion} AT :¥
v application id 6977361 valid from

Tiis Renewal of Consent to Operate is hereby granted under s¢

Pollution) Act. 1981 and under section 25/26 of the Water (Pre
P T4 < . o X,

ry. Tuis is belng issued with reference (o you

At} ternes and conditions‘stipulaté‘d in earlier granted consent fo operate shall remain same..

eyt ” a # ' s . . .
This is system generated and does not require any authentication/ signature.
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